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Ford Foundation Grants

190, Shri Raghunath Siuch, Wil the
Minister of Education be pleased to
state how many Central and Provin-
cial universities are getting help from
the Ford Foundations of the USA.,
and the purposc for which special
grants are given to them?

The Minister of Education (Dr. K. L.
Shrimali): Infoimation 1s bemng col-
lected and wiil be laid on the Table
of the Lok Sabha in due course.
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Written Answers 638

Harijan Advisery Board

J Shri B. K. Gaikwad:
102. 7 Shri Maoay:

Will the Minister of Home Affairs
be pleased to state:

(a) whether 1t 15 a fact that the
word “Harijan” 1s being used instead
of the word “Scheduled Castes” in
regard to an Adwvisory Board set up
to look after the interests of the
Scheduled Castes; and

(b) if so, reasons therefor?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Yes, Sir.

(b) The word “Harpjan’ was con-
sidered appiropriate in the context.

Acquisition of Land munyﬂhlhl

193. Shri S. R. Damani: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that land
near Bhila1 Project is being acquired;

{b) the quantum of land that has
been acquired 1n 1957 and 1958;

(c) whether adequate compen ation
to the landholders has been paid, and

(d) 1f so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.,

Acres
(b) 1957 3448 Private land.
1887 Gt land,
1958 . 1555 Private land.
380 Govr land.

(¢) Yes, Sir.

(d) Rs 19,83,327 and Rs 15,82,139
have been paid to land-holders on
account of compensation during 1937
and 1958 respectively m respect of land
and the houses acquired. The rate





